&
' IN THE CENTRAL ADMINISTRATIVE TRIARUNAL

“Qo : EDABAD BENCH
3 ‘mm&m"\ AHMEDABAD B O
,TZ_A' )
O.A. No. /7ar/on
TTIAXNO!
DATE OF DECISION
Petitioner
akler Advocate for the Petitioner(s)
Versus
other Respondent
.Akil Yureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. '.7.7cishnan + Yica Chairm

The Hon’ble Mr. - "+

1. Whether Reporters of local papers may be allowed to see the Judgement ¢

2. To be referred to the Reporter or not { >

3. Whether their Lordships wish to see the fair copy of the Judgement ?™>

4. Whether it needs to be circulated to other Benches of the Tribunal ? ~
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final hearing today, the learned counsel for the
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applicant submitted that it should be possible

to dispose of this application, if the applicant

is given permission to file a representation to
respondents no.l & 2. who may then be directed

to dispose of the same within a reasonable time
and the applicant be permitted to withdraw this
applicnﬁion to .pursug the remedy as indicated

sove. Shri Akil Yureshi for the respondents has

no objection.
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i Tn the circumstances, this application
is permitted to be withdrawn by the applicant but
he may, within 4 weeks of receipt of this order,

submit a representation to respondents no.l & 2

and in case such representation is received by the
respondents no.,l & 2 they may dispose it,ofy
arcordine t law - wnedti alv as possil
according to law as expecdtiously as possible .
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.sposed of accordingly.
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